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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL - K

sending ceunsel fer the Unien of India)
the prayer of feur Apglicants te presecute
this orieinal Applicatism jeintly 1is
allswed:susject te payment eof ®,158/- mere
in shape ef IFQ.

ML.N,C.Das, learned csunsel feor the
Applicants,staﬁed that he has already

depesided the IPGs werth of 3.15!/—iore.

In the aseve view ef the matter,this
orieimal Applicatien Ne.1221/2883 se cenfined
in respect of Applicant Ne.l and sSeparate
original Applicatien numeecs w»e assigned
fer the statistical purpeses,in resgect ef

Applicants 2 te 4,

M.A, is accerdimely disges of
o
Vi Ze-Ch an I

2. CRDER DATED 18-12-2803,

Applicants, feur in numoser,have claimed
that £hey were/are engaged as casual
Laseurers undet the Resgendents in Telecsm
pepartment eof Gevernment of India.It has
been allesged tha§§hile taking stegs te
regularise the left-eut casual laseurers,the
cases eof the Applicants have net received
due conéide:ation(of the Respandents)
discriminatsrily,

It agpears frem Annexuie-l dated
15.19,.2883 ef the Origindl Applicatien that

thas meen decided already te regularise

few left.out casual lawsurers.It appears that
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eut of 1437 Casual Laesurers identified,enly 455
casual Laseurers are ssing to»Lefteguli;ised:fsr which
their bis-datas were called fer(under Aﬁnexure-l dated

15.18.2003)te e furnished my 31.18.200%4e Fegularise

455 Casual Laseurers ey umjustly ienering the cases
of Applicants,Hence this Original Applicatien under

sectien 19 ef the Administrative Trieumnals Act, 1985,

It is alse the case of the Applicants that
they have jeintly represented te the autherities fer
redressal eof their grievinces under Annexure-5
dated 20.10.2003 and that, witheut paying any heed
te thatr erievances,expeditieus steps are seing taken
te regularise a few Casual Laseurers.Te state in
nut-shell,gress mala fides have seen alleged in this

original Applicatien.

In the aforesaid premises,witheut waisting any
time t® examine each ef the cases eof the Applicants,
this case is heresy dispesed of reguiring the Respendents
te examine the cases ef each sf the Applicantsjiwhe
sheuld individually represent their cases(ts thé
Respendents) by 24.12.2063 fer regularisatian.

With the aferesaid seservatiens and directiens
te the Respendents,this case is dispesed of(at the
admissien stage)dy granting limerty te the Applicants

te represent their erievances(mefere the Resgandentsl:P
<
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By the date fixed,

Send cepies of this erder te the Respendents
(aleng with cepies of this original Applicatien)and
free copies of this srder se given te learned caunsel

for moth sides.

Vi//e;chaim(“/
S V.19 nN.22

o~ >
B Lene  Asle
Cov——A -



